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Both sides are represented. 

Heard the learned counsel for the opposite party. 

No submission has made by the petitioner. 

Heard and perused the case record. 

Upon perusal it is seen that vide order dated 

15.02.2020, the petitioner was directed to file evidence on 

affidavit on the next date fixed without fail. But till date, 

the petitioner has not filed evidence on affidavit. It is also 

seen that the main suit is an old pending case and stuck on 

the stage of Argument. Hence, I deemed it fit to dispose of 

this instant misc(j) case on today. 

Petitioner filed an application under Order XXXIX Rule 

2(A) of CPC wherein the petitioner stated that the plaintiff 

filed the Misc (J) Case No: 212/14 under Order XXXIX Rule 

1 and 2 CPC for temporary injunction and vide order dated 

16-09-15, this Court had directed that neither to sell the 

aforesaid suit land described in the Schedule B of the 

petition nor to execute any deed of transfer in respect f the 

suit land to any other person and to maintain status-quo in 

respect of the suit land of till disposal of the suit. Petitioner 

stated that the opposite parties constructed some houses 

over the suit land by through opposite party No.5 to 7. The 

petitioner made request several times to the opposite party 



No.5 to 7 for not to construct any structure and but the 

Opposite Party No.3 has been constructing a RCC building 

in disobedience of the order of the court. Petitioner stated 

that Opposite Parties violated the status-quo order and as 

such the Opposite Parties are liable to be punished for 

violation of the order of status-quo.  

Opposite Party No.1 filed Written objection stating 

that she had fully complied with the order dated 

16.09.2015 in Misc(J) case No.214/14 and she has not 

changed the nature of the suit property. Opposite Parties 

denied that she has violated the status-quo order and 

stated that the petitioner is trying to harass the opposite 

parties as she is financially too poor and there is none to 

look after her two mentally retarded brothers. She also 

stated that earlier also the Opposite Parties has filed a 

petition under Order XXXIX Rule 2A of CPC, which was 

disposed of. The Opposite Party No.3 has denied all 

allegations levied against them and prays for dismissal of 

the case.  

On perusal of the case record it is seen that the 

petitioner did not adduce any evidence to prove that there 

was any violation of the order of status-quo dated 

16.09.2015. In the absence of any evidence, the petitioner 

could not prove that there was any violation committed by 

the Opposite Parties in respect of the status-quo order and 

as such I do not find any merits in the case filed by the 

petitioner under Order XXXIX Rule 2(A) of CPC and the 

same is dismissed.  



Misc (J) case No: 246/2018 is dismissed and disposed 

of on contest. 


